
JULy 14, 1987 Ban on Caf'1'ying un- TI9IO 
licensed arms in Siliguri (C.A.) 

12.80 hi'll. 

CALLING A'ITENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

BAN ON CARRYING UNLICENSED BOWS, 

ARROWS ETC., IN SILIGURI SUB-DIVI-

SION OF DARJEELING DISTRICT 

~~I ~ ~  
~ ~ r  ~ ~nr r J  ~ 

~ f"'ilf.,f.er fif'ilf 'li'T 'l'R ~~ 'fi'Tlf 
QT 'Ii'T Rn'f ~ ~ ~  JJP.t;n 'Ii'W 

W ~ ~ m it ~ ~ ~ :-

"m;mr ~ ~ lIRI'qer ~ 
~ I il ~ ~~J  ~ 

~ it; f,;r;;rr ~I  ~ ~  

r-~i1  it fiAT 1 ~~ 'PlTi1', ~ 
.rn 'Ifffl' ~ If"{ ~ i ;;r1fTf If{ I" 

The MJDIster Of Home Mairs (Shri 
Y. B. Chavau): Sir, you would recall 
the grave concern expressed ,by this 
House when it discussed the situation 
In the Naxalbarl area on June 13, 1967. 
At that time a hope had been express-
ed that normalcy would soon be res-
tored in that area. This hope was 
however belied by a renewed escala-
tion ot violence with dacoity, murder, 
kidnapping and looting. A number of 
licensed guns were taken away and 
large quantities of paddy and rice 
were looted in obvious preparation for 
a long and violent struggle. A final 
effort to wean away the rank and file 
of the peasantry from the extremist 
elements was made by the State 
Government by announcing a libel'al 
surrender policy assuring those who 
might surrender that they would be re-
leased on ball. In spite of this policY, 
which was given wide publicity, vio-
lent activities continued and none of 
the ;wanted persons surrendered. Re-
ports continued to be received that 
mobs armed with bows, arrows and 
spears and in lome cases ftre arms were 
committing acts of criminal alsult, 
rioting and looting in several areas of 
the Siliguri Sub-Division. There was 
also reason to believe tllat attempts 

were being made to bring a large num-
ber ot bows and arrows into the Sill-
guri Sub-Division from across the in-
ternational border. 

It was in these circumstances that 
we t.hought that it was necessary to 
regulate the carrying and to prohibit 
the import ad traDIport of bows, ar-
rows and spears within the limits of 
Siliguri Sub-Division. We consulted 
the West Bengal Government about 
these proposals on July 3, 1967. Their 
reply was received on July 5, 1967 in 
which they stated that the Sub-Divi-
sional Magistrate, Siliguri had issued 
orders under Section 144 Cr. P.C. pro-
hibiting movement of any person arm· 
ed with bows, arrows, spears, etc. that 
this would serve the purpose Of the 
proposed notifications and that the ne-
cessary notifications would be issued 
by the State Government, if consider-
ed necessary. 

We did not think the proposed 
orders under the Arms Act had be-
come unnecessary because of the 
Magistrate's Orders under Section 144 
Cr. P.C. I, therefore, discussed the 
matter with the Chief Minidter of 
West Bengal on July 8, and I'xplained 
our views to him. He then agreen 
that the Central Government might 
issue the propsed notifications under 
Sections 4, 11 and 12 of the Indian 
Arms Act. Two notifications were 
accordingly issued on July 10, 1967, 
one under Sec. 4 to regulate the 
carrying of bows, arrows and spears, 
and the other under Section 11 and 
12 to prohibit the import and trans-
port of these arms. I would like to 
clarify that the notification under 
Section 4 regulates only the carr/ing 
of bows, arrows and spears, and does 
not in any way effect the more poses-
sion of such arms. 

We also sent a communication to 
the State Government briefly men-
tioning the reasons for our action. 
They were; First, the notflcations 
would add to the deterrent ~ l  of 
the order under Sec. 144 Cr. P.C. 
since n ~ under the .'rms Act 
are ni ha l~ with r·'J,t'l lieavier 
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sentences than those of breaches of a 
14>4 Cr. P.C. Order. Second, mere 
bringing in or transport by any means 
whatever; would become penal 
offences, which object was not served 
by the order issued by the Magistrate. 
Third, the State Government did not 
have powers to prohibit the import or 
transport of these weapons, IIIld it 
was preferable because of the common 
object they were intended to serve 
that orders under all the three sec-
tions should be issued by the Central 
Government. Finally, it waR men-
tioned that the issue of these notifi-
cations would strengthen the hands of 
the State Government by giving addi-
tional powers to the local MaRistrBtes 
and the police. 

The Arms Act is a Central law and 
with perfect constitutional propriety the 
Government of India can, therefore, 
exercise powers and discharge their 
responsibilities under that Act, 
entirely on their own. But it has 
been our practice in the past Lo .. on-
suH the State Governments in many 
matters constitutionally falling .vithm 
the Central sphere and to give care-
ful consideration to the views of the 
State Governments. This is a sowld 
practice and we have every intention 
to continue it. That is the reason why, 
in the present case, we consulted the 
State Government, and followed that 
up by a personal discussion with the 
Chief  Minister in our anxiety to t:Rrry 
the State Government along with us 
in a matter of common concern. 
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"Though this is a Central Act, 
the power to implement the pro-
visions of the notification solely 
rests with the State Government." 
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8Ju1 Y. B. Cbavan: Sir,' there are 
two aspects of the problem. As far 
as law is concerned, the position is 
very clear. Certainly, there are some 
responsibilities on the State Govern-
ment. That is exactly what 1 said. 
But, then, there are certain responsi-
bilities, legal and constitutional res-
ponsibilities under the Act on the 
Central Government, in the discharge 
of which we have issued this notlft-
cation. Well, our present intentions 
are to help the state C.)venunent to 
improve the situation, becaUle the 
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[Shri Y. B. Chavan] 

Chief Minister in his discussions with 
me had indicated his desire to act 
effectively there. I would like to trust 
him and support him in his effort. My 
main purpose would be to give powers 
to strengthen the State machinery, if 
he wants. But if he does not produce 
results what can be done next. I 
cannot anticipate what Government 
would do on hypothetical cases. 
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Mr. Speaker: He has answered all 
that by sayine that the cannot antici-
pate that. 
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Mr. Speaker: He is not denying what 
is said in the Act. He only. says, how 
can 'he now anticipate what will 
happen. 
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Siliguri (C.A.) 

Shri Y. B. Chann: 1 think I have 
explained my point. If the hon. 
Member wants me to go into every-
thing that I want to do, or possibly 
he wants me to do Ilometbing which 
will create problems .... 

Shri A. B. Vajpayee: No, that is 
not my intention. 

Shri Y. B. Chavan: 1 hope it is not 
his intention. 

Shri A. B. Vajpayee: Here 'is the 
Act. How does the hon. Minister go 
against the provisions of the Act? 

Shri Y. B. Chavan: I am not going 
against the provisions of the Act . 
Really speaking, the Central Govern-
ment expect the officers of the atate 
Government to act according to the 
Act. If they do not do it and then 
what results appear, I must watch 
before I say something. 

Shri A. B. Vajpayee: Sir,!lUIY I 
submit. ... 

Mr. Speaker: He has understood the 
Question. Probably he is not in a 
pOSition to anllwer the question now. 

Shri S. A. Danre (Bombay Central 
South): It is an admitted fact that 
the problem in that area essentially is 
a problem of land, that it arose when 
the adibasis were eVicted trom h~ir 

land by the jotedars and that Leing 
incensed by the fact ot their beillg 
deprived of their'livelihood they II ied 
to take back their, land. Therefore 
certain clashes took place. I would 
like to know whether the Home 
Ministry has come to consider 
bows and arrows as more dan-
gerous than the euns that their police 
carryj secondly, whether these bows 
and arrows were lifted to the status 
of dimgerous arms after h ll~ing 

Peking Radio and, thirdly, whether 
taking advantaee that has been con-
terred on their policy by the idiotic 
broadcasts of Peking Radio the llome 
~  111 lalU.iQ.'· llberally:u_ceB 
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to the jotedars to hold firearms and 
try to arm them In order to suppress 
these Advasis and thereby create a 
dictatorships of the landlords in this 
area. 

Shrl Y. B. Cbavan: I think, the hon. 
Member has introduced political ele-
ments into this question; but, certain-
ly, if he Willits to discuss that, I am 
prepared to lliscuss that also. Peking 
Radio is not as much a concern to 
me as it is to him, but if it is of 
concern to him it is equally of con-
cern to us. '.fhis attitude towards the 
bows and arrows was taken according 
to the n ~ that were taking place 
in that area. When bows and arrows 
were used in these violent act! vities 
to which I mnde a reference naturally 
one has to take notice of it'. Anothe; 
aspect of the fact which I have made 
a mention of is that we have reason 
to believe that these bows and arrows 
were transpo rted across the interna-
tional border. Firearms is a Jimited 
thing but when bows and arrows are 
used as aggressive weapons-it is an 
indigenous weapon and can be trans-
ported easilY·-it can become a mass 
weapon of use. Doe. he want to use 
that for solving the land problem? 
That is the question. 

Shrl S. A. :Dange: When the jotedllr 
uses the gun" the Adivasi is going to 
use bows and arrows, 

Sbrl Y. B. Cbavan: We had not done 
that so far. Why is it that we have 
decided to do it now? Our idea is 
not to ban them ·permanently. It is 
a temporary phase. This arose because 
these were 'Ilsed in a mass action to 
solve the land problem which is 
exactly what we are objecting to. 
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Shrl Y. B. Cbavan: I certainly share 
his sentiments about the general res-
triction on arms, but it a temporary 
phase. I hope, normalcy returns 
there, and when normalcy reurns we 
will withdraw it. 

Shr! Jyotlrmoy Basu (Diamond 
Harbour) : May I know? 

Mr. Speaker: No, please. 

Shrl Jyotirmoy Basu: If you guillo-
tine me this way, it will not serve 
any purpose. I have to say some-
thing very relevant. 

Mr. Speaker:. Unfortunately, he 
cannot, How can I help it? 

Shrl Jyotlrmoy Basu: You give me 
a chance to ask one question. 

Mr. Speaker: How can I prevent 
the other 500 then? You tell me that 
in my room; you convince me and I 
will give you an opportunity. 

Shrl Jyotlrmoy Basu: I saw ,)'ou in 
your Chamber and you promised to 
look into the matter, 

Mr. Speaker: You want to ask only 
. one question; the other 500 Members 
also want to ask only one question. 
How can I discriminate? Where can 
I draw the line? There can be only 
. five names on a call-attention. The 
rule has been changed last week; it 
was not months ago or years alo. 

Shrl Jyotlrmoy Basu: I sent a call-
attention notice, not the 500 Members 
in the House . 

- I I ~ ~~1  

~ tt.rrlft IFI' f;rwr;:fT ~ ~ mam 
..rt: ~  ~~ tt *lA;ft/f . 1Ft 1M 
lr ~ .i"fiF ~ ~ ~ fll1 

Mr. Speaker: Even if 50 Members 
. give a call-attention notice, only five 
namelt are printed on the .Order 

.Paper. 
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Shrl l ~ I  Basu.: 12 Members 
gave a call-attention notice. 

Mr. Speakm': I cannot break the rule 
which was made only last week. 

Shri Bu.1 Barlla (Mangaldal): 
Possession 0 f arms like bows and 
I\tTOWS is a J.art of the custom of the 
Tribal peopl'l and these Tribal people 
are not goill.1l to obtain licences for 
these customury rights that they have 
been enjoying for so long. At the 
same time, S'lction 144 imposed by the 
State Gover! unent serves the purpose 
of limiting 1 he use or demonstration 
Of bows and arrows by the Tribals. 

The seocn'c argument offered by the 
hon. Minishr is that surreptitiously 
they might import anns from some 
klreign countries. Even if people 
surreptitiouslv imoprt arms from their 
friendly COWl :;ries or foreign countries, 
they are not going to obtain licences 
for that fron:, this Government as the 
instances of the Mizohostiles and the 
Naga hostileli having arms and am-
munitions fNlm China and Pakistan 
have amply demonstrated. 

In that cQDtext may I know whether 
our Home Millister, while holding full-
fledged discUS;!Jion about the imposition 
of the Arms Act in Naxalbari with 
the Chief Minister of West Bengal, in 
order to prevent the turmoil that is 
at present operating in the capital of 
West Bengal, Calcutta, or was it the 
political purpose, as alleged by (,ertain 
sections of the people, to bring about 
a rift in the United Front Govern-
ment ·there so that he might impose 
the President". Rule there 1 

Shrl Y. B. Chavau.: I have not got 
a magic wand to bring about, a spUt 
in anybody's mind. If there are 
weaknesses inside, they work them-
selves. 

I 'would lik4!l to give the reply to the 
basic point thllt he has raised, whether 
we are bannillg the 8~ i n of these 
things. Therl, is no question of ffl· 
quirement ot any lkeDce to possel& 
these thlrl/fl. Wbat we are baDnlna' 
is the carryhlJ of them, tranaporiiDc 

them, bringin, them from other 
countries, purchasing them. 

Shri lyotJrmoy Basu: You are not 
banning the carrying of fire-arms by 
jotedars. Section 144 does not ban 
the carrying of fire-arms by jotedal's. 
!'his is a very discriminatinll order. , .. 
(Interruption) . 

Mr. Speaker: Order, order. This is 
not the way; it will not be replied to. 

Shri Iyotirmoy Basu: Section 144 
does not ban the carrying of fire-
arms by jotedars. This is a very dis-
criminatinll order. 

Mr. Speaker: May I request you to 
sit down? Shri Vasudevan Nair. 

Shri Vasudevaa Nair (Peermade): 
The hon. Minister has made an assess-
ment of the situation in Naxalbari area 
after the 30th of June and therein 
he has said that he has come to the 
conclusion that the situation has not 
improved and that, rather, the situa-
tion has deteriorated. Everybody 
knows that the West Bengal Govern-
ment has moved in the matter. Every 
report indicates that after the 30th 
of June the situation has improved 
and that the incidents are rare. I 
should like to knOW how the Home 
Minister has come to a contrary con-
clusion. I want to know whether he 
has received any reports from the 
West Bengal Government on the buis 
of which he has come to this conclu-
sion or whether he has come to this 
conclusion on the basis of 80me other 
reports. I should like to get the 
number of incidents that have occured 
and I should like him to establish. 
contrary to the reports from the West 
Bengal Government and even from 
the reports of impartial observen and 
newspaper men, how the Minister 
comes to this exaigerated conclusion 
that the situation has worsened there. 
I should like to know what il his 
Interest in ezaggerating the Bituation 
out of all proportion, whether it 
luits his political interest or not. 

&lui Y ... Cbavau.: He ia IIIkin& me 
141 ,tv« D1¥ opinion. I do not kn01F 
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whether you would like me to give 
my opinion. 

Shri Vas1lClevaa Nair: I should like 
to know whether he has received the 
reports from the West Bengal Govern-
ment on the basis of which he has 
come to this conclusion. What is the 
basis of his conclusion 7 

Mr. Speaker: He had said that he 
discussed it with the Chief Minister 
Of West Bengal . 

Shri VlIII1Illevaa Nair: Generally, 
when the Minister makes a statement 
about a situation in a State, he has 
a machinery to get information trom 
that State and he gets the report from 
the State Government. I should like 
to know whether the reports of the 
West Bengal Government are the 
basis on which he has come to this 
conclusion. 

Shrl Y. B. Chavan: Certainly. we get 
the reports from the West Benaal 
Government. It is very obvious. The 
West Bengal Government itself 
worked out a plan of operation/al.1.ion 
and they did it because the situation 
was not under control. This is a ver"i 
obvious thing. My assessment ill based 
on information that the Weat Banlal 
Government, supplies to us· Certainly, 
we have also our own sources ot 
information. 

lUO m. 
RE. CALL A'ITENTION NOTICES 
AND ADJOuRNMENT MOTIONS 

(Querv) 

Mr. Speaker: I have received tad..., 
a number of Call Attention notices on 
a very serious matter. About 23 
policemen have been Idlled In Man!' 
pur. It is a very serious matter and, 
naturally, everybody is concerned 
about it. 

Shrl Hem Dana (Mangaldai): 
have tabled an adjo\U'DlDent motion 
yo. 

Mr. Speaker: I have received a 
number of Call Attention Notices lind 
adjournment motions. I need 110t 
announce the names of the Members. 
I am saTing that it is a serious matter 
and everybody would be concerned 
about it. I thought we could take 
it up. But, naturally, they will have 
to get information; they do not have 
detailed information. I am requesting 
the Minister to tell us something 
about it tomorrow evening. We are 
not going to have the Call Attention 
notice in the morning. 

Shri Hem BanIa: Do I underlltand 
my adjournment motion stancls? 

Mr. Speaker: Both are there, the 
Call Attention notices and the ad-
journment motion. All Of them are 
there. I have not rejected anything. 
I am requesting the MInister to get 
some information-naturally I want 
them to get some information-and 
tell us something about it tomorrow 
evening. 
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Mr. Speaker: What is the use of 
beginnini a discussion now? It is not 
proper. If all the 30 or 40 members 
begin a discussion like this, what will 
happen? So, it is not proper. I have 
asked for Information. Tomorrow, we 
shall see. After that, if there is 
anything IIlecessary, I will certainly 
give him a chance; I will not deny 
him. 


